* IN THE HIGH COURT OF DELHI AT NEW DELHI
# CNR No. DLHC010438632026
+ W.P.(C) 13501/2026 & CM APPL. 63006/2026
PRASHANT KUMARSINGH .. Petitioner
Through:  Mr. Shashank Singh, Mr. Shashwat
Parihar, Mr. Shashwat Anand and Mr.
Archit, Advs.
VEersus

UNION OFINDIA& ORS. .. Respondents
Through:  Mr. Ripu Daman Bhardwaj, CGSC,

Mr. Rahul Mourya, GP, Mr. Kushagra
Kumar and Mr. Amit Kumar Rana,
Advs. for Uoal.
Mr. Jay K. Bhardwg, Ms. Tanya
Singh and Mr. Pranjal Patel, Advs. for
the R-3.

CORAM:

HON'BLE THE ACTING CHIEF JUSTICE

HON'BLE MR. JUSTICE SANJAY SHARMA

ORDER
% 13.10.2026

1. This Public Interest Litigation (“PIL") isin relation to the misuse of a
dedicated song “Shoorveer”, which is attributable to the heroic conduct of
L ate Maharana Pratap and his followers, which was (mis)used in “Mirzapur:
the Movie”.

2. The prayer in the petition is for directions to the Respondents no.1 &
2 to remove the musical composition “Shoorveer”, which was played as
background music in the climax scene in the said movie “Mirzapur: the
Movi€’.

3. The learned counsel appearing for the respondents, particularly

respondent no.3, on instructions, states that the aforesaid song, which was
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played as the background music, is already removed and is not played in the
said movie since 17" September, 2026. A certificate to that effect depicting
voluntary deletion by the respondent no.3 is placed on record, which reads

as under:-

4, The learned counsel for the petitioner does not dispute the aforesaid
factual matrix.

5. As such, we accept the aforesaid submission made by the learned
counsdl for the respondent no.3.

6. In this background, as prayed by the learned counse for the
petitioner, since the issue sought to be canvassed in the petition stands
redressed, no further orders are required. The PIL accordingly stands
disposed of.
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7. Counsel for the respondent no.3 states that in view of the conduct of
the respondents, an amount of Rs.50,000/- shall be voluntarily donated to
the Army Welfare Fund within a period of one week from today and the
acknowledgement to that effect shall be produced on record.

8. In case there is a failure to produce the acknowledgement as claimed
above, within a period of 02 weeks from today, the matter shall be listed for
re-consideration before the Court only on the limited aspect of cost to be
paid by the respondent no.3.

9. In case the acknowledgement is produced, the order directing disposal
of the writ petition shall govern the proceedings.

10. Pending application(s) are also disposed of.

NITIN WASUDEO SAMBRE, ACJ

SANJAY SHARMA, J
OCTOBER 13, 2026/rk/ish
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